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MESSAGES FROM RAJYA SABHA I promised to ascertain facts and this state-
___ ___ . v . _  ment k  ^ ing  made in pursuance of thisSECRETARY: Sir I  have to report the ?n>mise>

following messages received from the Sec*
retary of Rajya Sabha:— The National Rayon Corporation Limi-

(i) “in accordance with the provisions tcd’ *omb*y, has called its 26th annual 
of sub-rule (6) of rule 186 of the general meeting to be held on 11-5-1973 
Rules of Procedure and Conduct to vanous ltems <* business which
of Business in the Rajya Sabha, I ,ncl“dcs electl0n <* Directors. With regard 
am directed to return herewith the t o ^ lj  ®attf  an application had been re- 
Finance Bill, 1973, which was cclved by the Company Law Board from 
nassed by the Lok Sabha at its »°m t shareholders through their Solicitors 
E g  held on the 3rd May, 1973, ~Bh*shanker Kanga and Girdharlal 
and transmitted to the Rajya for issuing an order under Sec-
Sabha for its recommendations tlon ?5.0 Companies Act, 1956,
and to state that this House has restraining the exercise of voting right* by 
no recom m endations to m ake to  thc Preference shareholders from Kapadia 
the Lok Sabha in regard to the 80 tha) thc Kapadias may not be
said Bill” to gct nom inees elected in the

place of retiring Directors. (In this com-
(ii) -In accordance with the provisions P»ny, thc preference shareholders have 

of rule 111 of the Rules of Proce- equal voting rights as are conferred on the 
dure and Conduct of Business in equity shareholders by virtue of the saving 
the Rajya Sabha, 1 am directed provision contained in Section 90 of the 
to enclose a copy of the Mani- Companies Act, 1956).

J 11'  ^pressed ^  «<*
l  c aKi,o shareholders in  their petition is th a t ifbeen passed by the  R ajya Sabha . .  . ,

. pr" . . , .  „  iUJ e,h v«uv K apadias are in a  position to  get th e ir a t its bitting held on  the  8th M ay, . •„ . •
107V* nominees elected, they will obtain a majo-

rity on the Board of Directors of the com-
--------------- pany and thus complete their control over

MANIPUR STATE LEGISLATURE (DP- ■>«"<? ° ! the c o m p ly . Oo rc c e *  of
LEGATION OF POWERS) BILL appl.cat.Mi, the Company Law Board

As Pa s s e d  by  Ra jy * S*»h *. had “ amlMd , b t l b c  * “*“ •
concerned w ere asked to  subm it the ir re*

SECRETARY : Sir, 1 lay on the Table presentations. In the meanwhile, the com- 
of the House the Manipur State Legisla- pany has informed the Company Law 
ture (Delegation of Powers) Bill, 1973. Board by telegram that the shareholders 
as passed by Rajya Sabha. have withdrawn notice of resolution to be

moved at the annual general meeting to 
1 be held on 11-5-1973 for removal pf Shri

Rasiklal Chinai from the Office of Director 
12,41 hrs. antj tjjat the applicants have also with-
— drawn the application under Section 250STA TM EN T ^  NATIONAL RAYON ^  ^  ^  ^

CORPORATION LTD. company was not submitting any written
THE MINISTER OF STATE IN THE representation of the allegation contained 

MINISTRY OF LAW, JUSTICE AND in the application. The Solicitor Of the 
COMPANY AFFAIRS (SHRI D R- CHA- applicants, Bhaishanker Kanga «ra* 
VAN): Hop. Shri Madhu Limaye had re- Girdharlal haw also informed the Qmfr- 
(erred yesterday in this House to the pany Law Board by telegram that the pe- 
affairs of National Rfayon Corporation Ltd. tition filed by them under Section 250 of
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fShri D. R. Chavan] 
the Companies Act has been withdrawn 
by their clients and the Solicitors have also 
requested the Company Law Board not 
to proceed with the application.

By an order dated 30-6-1971, the Com-
pany Law Board had appointed two direc-
tors under Section 408 of the Companies 
Act, 1956 for a period of two years with 
effect from 30-6-1971. The terms of office 
of Government Directors will expire on 
29-6-73. In respect of this matter also, 
an applicdtion has been received fiom 
some shareholders through their Solicitors 
Bhaishanker Kanga and Girdharlal reques- 
ing that the Government may appoint direc-
tors under Section 408 for further period.

In view of the allegations contained in 
the application under Section 408 of the 
Companies Act, the Company Law Board 
is making inquiries as required under the 
said provision for considei ation as to 
whether Goveinment Directors have to be 
appointed for further period. It is expec-
ted that the Company Law Board will take 
appropriate action after affording an oppor-
tunity to the company to show cause.

SHRI MADHU 1IMAYF i ose—

MR. DFPUTY-SPEAKER: I will listen 
to you. But please listen to me first You 
know the rules as much as anybody else. 
Under rule 372, no question can be asked 
after a statement is made, but you may 
86efc a discussion on this under rule 342 
later on, but not now

an* wrrm
f  i * *  % *rr£ «ptft  fcr
|  ?rt 372 fr art snrnr
fan  |  ja f  % <n: ferm to t ft i

3 7 7 * s s m  to  fan
ftr qpr $ a w  smw $ 1  «nr *  %**r m*

«rr v t’tt jr 1

ihnitFxyr ffit wn 1 ## ^ft 3sptt 
m  sra <rc vn*r fcrr «rr, fluqrtwd «rc jrtpt 

^ tt *r -  stavt fajrrarnr/

H w r 408, Iw w  ( 5 ) 5̂t cfrr ^Nwrr 
g- 1 irurft <mr w# $ 1

MR. DEPUTY-SPEAKER: 1 am con-
cerned with the procedure ot the House. 
Kind)y sit down.

*rt fiwu «TTT ^  JTft
I  I

MR DEPUTY -SPEAKER:. Older please, 
(t is correct that this statement of the 
Minister is not suo motu. I understand 
that this matter featured yesterday and 
when it was laised yesterday under Rule 
377, he said, he would come foiward with 
a statement.

SHRI MADHU LIMAYJb: The Chair
directed him to make a statement . . .

SHRI C. M STFPHEN (Muvattu 
puzha) What difference does it make*'

MR. DEPUTY-SPEAKER : It is not 
lule 372. it is Rule 377. He has come out 
with a statement in reply to a point which 
was laiscd. Under Rule 377, after the 
statement is made, perhaps you can seek a 
brief clarification.

AN HON. MEMBER: Other Members
also

MR. DtPUTY-SPEAKER: No, not other 
Members.

iflj f«T*W STT S w r 408 «FT
i f l U R  ( 5)  W r  .

No change in the Board of Directors 
made after a peison is appointed or direct-
ed to hold office as a Director or Addl. 
Director under this Section shall, so long 
is such Director or Addl Director holds 

office, have effect unless confirmed by the 
Central Government t .

*PT ♦fUT $ f'TTt faff? «T * WW f t
tg t 11 w  ift tfrStor

v m  w&rvTT % ^ rr i %jtar.
qft Pmv wit jrwt v fn r ■srwnp flrt1
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VVrtX |  ft? frt Jfa? 'OTfi
«th w * f  * tf qft^Nr ffnrt fcfircT
*  f t  < w r f t a r r  %  I I T T  fa r
* P I F T T  s ftn n fr *PT * m  ftn rr  * r  ft i

viftcv ?ft*r n>5W[*rT % w trtt $*rc: siWt 
w *s*r«ns w ft t^<F«nV xrmzft 

wasnsr 1 . *  m3R%?r^,qfenf
T̂ T £ I W f t  *TO»IT I far
p r r  3 w t  i m  tn R n fa r  w € t  w * m  i *m rr 

w m fci ^rf5Ttrf»m 
T ff * R  OTPT s f H  TgT |f *T ^ t 3Tt *>T I

*rjte*r «hw pr t  fa fast «ft $t*tt *r smr irrc 
eroRicer vt wVt ^RarNt #■ <rtop «tt 
to t*  w\ jtctpt $>rr m * p t r  rt%ift i 
*nift JT^rcrswrsrsnw£V t  * t t i  >wT 

# wr Pnrr ^a% »rr * t ft t

MR DEPUTY SPEAKER If you 
want to clarify, you may do so

SHRI D R CHAVAN On the question 
raised by Mr Madhu Limaye the con 
cerned section is Sec 408(5) which says

‘No change in the Board of Directors 
made after a person is appointed or direct 
ed to hold office as a Diiector oi Addl 
Director under this Section shall so long 
as such Director oi Addl Director holds 
office have effect, unless confirmed by the 
Central Government ”

*ra inft it? * t

ft ^nfr fawrc «rc* ®rc % an* awrfsr 
îhff $fr ( w  srs £ fa 

29 3F5T vt Trfgr=rm> f t  j&r, i f t  r
?nft i

SHRI D & CHAVAN I have ex
plained the position in the first part of my 
statement If there is not going to be any 
change, what is to be done about it ' The 
application was put in by the solicitors of 
the shareholders under Section 250

tfc  WT<5 mtfJTT 
4 M N t i O T I  f f f f i f  W I T  <

g s k  *rrcftr M W  mx sm tfsr
ft TPrf^TJ' TRTW  S|^V ft »T*rf WTHT

fiffi? ^  9RTW fo r 5TRTT I
MR DEPUTY SPEAKER * Order, 

please Under Rule 377 the discussion 
should not become a full fledged discussion 
Then there is no meaning m having 177

SHRI C M STfcPHhN 1 rise on a 
point of oider A new procedure is now 
sought to be set in I will read Rule 377

A member who wishes to bring to 
the notice of the House any matter which 
is not a Point of order shall give notice 
to the Secretary in writing stating brief 
ly the point which he wishes to raise in 
the House togcthei with reasons for 
wishing to ruse it and he shall be per 
mittcd to raise it only after the Speaker 
has given his consent and at such timr 
and date as the Speaker may fix 

The Minister his nrule a statement and 
a distinction is now sought to be made bet 
ween a statement made by the Minister 
following 377 and one which is made suo 
motu The point 1 am emphasising is th it 
under 377 it is not contemplated that thr 
Minister may oi should m ike a statement 
I here is no piovision Now Sir if a direc 
tion cm be given for a statement to be 
made there should be some piocedure 
There is nothing like that Theiefoie 
nccoultng to me on a stitement made by 
the Minister suo motu under 372 or under 
any other lule it is worth consideiation 
whethei this question and answer on the 
statement of the Minister is permissible I 
am asking for a clear ruling from you as 
to whether this question and answer on the 
statement of the Minister is permissible

MR DFPUTY SPEAKFR In the first 
place ( would like to make it veiy clear 
that it is an inherent right of the Speaker 
to issue a direction The rules provide for 
that (Interruptions) As far as the direction 
is concerned we are all veiy clear that the 
Speaker can issue a direction In this par-
ticular case the Speaker has

SHRI S M BANERJhE (Kanpuj) You 
may explain this to him separately Why 
take the time of the House7
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MR, DEPUTY-SPEAKER: He has 
mentioned it in die House, and I am 
giving the riding. In this case, the 
Speaker has given a direction, and fee tarn. 
Minister has come forward with a state-
ment This is taking place under rule 
377.

Now, the regulation of rule 377 is some* 
thing which is not clearly provided for here, 
but certain conventions have developed, 
and this rule 377 has come into promi-
nence only during this session; almost 
every day, we are having statements under 
rules 377, which we never had before...

SHRI C. M. STEPHEN: Now, it is
taking on wings. It was not contemplated

SHRI S. M. BANERJEE: It is coming 
on the printed Order Paper now-a-days.

MR. DEPUTY-SPEAKER It has come 
into prominence during this session. That 
is what I am saying.

How rule 377 is to be regulated will all 
depend on the Speaker and on the House.

AN HON. MEMBER: And on you.

MR. DEPUTY-SPEAKER ■ And on me, 
as long as I am in this Chair. Now, the 
rule says ‘raise the point*. Whether that 
will also need a reply from the hon. 
Minister is an open question, as far as the 
rules are concerned.

SHRI S. M. BANERJEE: Otherwise,
why should we raise it?

MR. DEPUTY-SPEAKER: But it has 
happened here many times that the Mem-
ber raises a point under rule 377 and the 
hon. Minister replies and the matter is 
dropped. I think we should confine this 
to the Member who raises and the Minister 
who replies. It may be that some clari-
fication may be allowed, but it should not 
be allowed to develop into a  full discussion.

SHRI INDRAJIT GUPTA (Alipope) : 
Mopt of the time, t£e Ministers are apt 
present

MR. DEPUTY-SPEAKER: These axe 
matters in which the Speaker should give 
clear directions. I am not able to say wor-
thing just now. ft has to he considered 
very carefully. But this has taken place 
that sometimes the Ministers are there and 
sometimes they are not there.

SHRI S. M. BANERJEE: U should be 
referred to the Rules Committee.

MR. DEPUTY-SPEAKER: I do not
know why Shri S. M. Banerjee is interrup-
ting on everything.

i am told again that the Speaker has
directed, as far as this is concerned, that 
the matter is left to the choice of the Minis-
ter If he wants to give a reply, he may; 
if he does not want, the matter ends there, 
but 1 think notice is taken of it.

But what I would like to say at this 
stage is that we should not allow this to 
develop into a full discussion. If hon. 
Members want a discussion on a statement, 
then rule 342 is there.

If the hon Minister has finished, we may 
pass on to the next item.

SHRI D. R CHAVAN : I have finished.

fcnw. ft?

i WTVTT

SHRI C. M. STEPHEN: Again, I am 
rising on a point of order. I could under-
stand your ruling, which is perfectly accep-
table and perfectly sensible. This n  a 
sound ruling that a statement may be made 
and that would be the end of the matter; 
it cannot develop into a full-scale discus-
sion. Am I to understand from what you 
are saying that if a statement com es, then 
a discussion can go on between Che 
Member who raises it and the ‘Minister 
and it will be barred to the Other 
Members? It must stop with the state-
ment of the Minister, and if further $scus- 
sion is allowed between the Member and 
the Minister, it becom es th e  p roperty  e f
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the House, an d  the  o th e r Members must 
atsd  t o  permitted to  Come in to  th e  p ic tu re .

m m  INDRAJIT GUPTA: Tljere is no 
dkmistion. Since the lion. Minister has 
made a statement, if Shri Madhu Limaye 
seeks a clarification through a question, 
through just one question only, and not a 
discussion, what is wrong with it? He is 
only seeking one clarification in view of the 
fact that the board of directors is meeting 
today. Is the hon. Minister prepared to 
give it? If so, let him give it. Otherwise, 
let him say ‘No’. Will Government ap-
prove or disapprove of the proposal to 
change the board of directors? Let him 
say ‘Yes’ or ‘No’. That is all.

14 hn.
SHRI BHAGWAT IHA AZAD (Bhagal- 

pur): When we raise a question in the 
House under rule 377, we expect the 
Minister to give a reply. If after the reply, 
something is left over-here there is an im-
portant question remaining, that the 
Kapadias are going to corner the director-
ships—we are perfectly within our rights to 
ask the Minister to reply to that. Other-
wise, what for are the rules? What for 
are we here? This is surprising.

MR. DEPUTY-SPEAKER: In view of 
that, 1 have allowed Shri Madhu Limaye 
to seek a clarification. He has sought it; 
let the Minister reply, if he wishes, and 
then the matter should be dropped.

SHRI V1KRAM MAHAJAN (Kangra): 
On a point of order. Under rule 377, can 
a Member or the Chair direct the Minister 
to give an assurance in thc House? You 
can ask for a  clanfication. not an assu-
rance*

MR. DEPUTY-SPEAKER: I would say 
this: I have allowed Shri Madhu Limaye 
to seek a clarification. It is for the 
Minister, if he wishes, to reply or not to 
reply, it is up to him-

SHRI D. ft. CHAVAN: The question 
that Shri Madhu Limaye has raised is con-
cerning sub-section (5) pf sec. 408, Now 
that question arises only if a particular

thing takes place. That will be decided 
when such a contingency arises.

SHRI MADHU UMAYE: When
Parliament will not be in session.

SHRI D. R. CHAVAN: What does it 
matter? I cannot take a decision when the 
matter is not before Government.

•ft «W fiw* : vrrfirrr m<»fh

w  anrrcft i

MR. DEPUTY-SPEAKER: Older, order. 
This matter ends there.

14.02 hrs.

MATTERS UNDER RULE 377

(i) Floods in Tripura

MR. DEPUTY-SPEAKER: There are 
two matters under rule 377, to which con-
sent has been given by the Speaker.

SHRI B. K. DASCHOWDHURY (Cooch 
Behar): I am rising this matter of urgent 
public importance under rule 377.

It is reported that on the 8th May 1973 
Agartala Town, the capital of Tripura, and 
its neighbouring areas have been heavily 
flooded and several persons rendered home* 
less. Some have taken shelter on the top of 
hillocks, several local institutions and local 
offices and also homes and houses have 
been totally submerged, and as a result 
thereof, these are not being used. The 
Chief Minister of Tripura has sent a 
message to the Government of India to 
help in the flood relief operation. The 
Defence Minister has been requested to 
send helicopters immediately for rescue 
operation m the marooned area. I under-
stand one or two helicopters have already 
been sent.

Hms has created a great havoc somewhat 
unprecedented in that area. Therefore, I 
draw the attmtio* of the Government Of 
India to send immediately relief m&let&ts.


